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HIGH COURT OF MADHYA PRADESH JABALPUR, (M.P.)

MEMORANDUM

Jabalpur, Dated the 2nd, 4th April 2014

NOTIFICATION NO. 1

In exercise of the powers conferred by Article 225 of the Constitution of India, Section 54 of the States
Reorganisation Act, 1956, clauses 27 & 28 of the Letters Patent, the High Court of Madhya Pradesh makes following
amendment in Rule I( 1) of Chapter- VII of the High Court of Madhya Pradesh Rules, 2008, which shall come into force
from the date of its publication in the Madhya Pradesh Official Gazette (Extra-ordinary).

AMENDMENT

In Rule l(l) of Chapter-VII in second line figure '2:00' Shall be replaced by '2:30'.

NOTIFICATION NO.2

In exercise of the powers confen'ed by Article 225 of the Constitution of India, Section 54 of the States
Reorganisation Act, 1956, clauses 27 & 28 of the Letters Patent, the High Court of Madhya Pradesh makes following
amendment in Form No,-3 of the High Court of M. P. Rules, 2008 (Chapter-X, Rule-I) regarding Computcr-sheet.
Computer-sheet shall be replaced by Appendix-! Computer-sheet which shall come into force from the date of its
publication in the Madhya Pradesh Official Gazette (Extra-ordinary).

AMENDMENT

Form No.3 of the High Court of M. P. Rules, 2008 (Chapter-X, Rule-I) regarding Computer-sheet shall be
replaced by Form NO.3 (Appendix-I).

VED PRAKASH, Registrar, General.
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Form No.3
(Chapter-X, Rule-i)

IN THE HIGH COURT OF MADHYA PRADESH PRINCIPAL SEAT AT
JABALPUR IBENCH AT INDORE I BENCH AT GWALIOR

• I
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COtlnsal for PetitlCnef J Appetlant I Apflllco.nt
Nsl1'l8 •••••••••••••••_ •.•••••••••••••••••••••••••••••••••• : ••••••.•.•••

{"Ilol. eOCE! AU Pl'lIll ANNa)/'U~1I TO 'TH1'iRUU!9J

049 SPECIFY SEC,IRUl.ElART.lREOUl.ATfoN' INVOL.VED IN niE PRESENT CAse

r
60 BRIEF DE:SCRIPTION 'OF IMPUGNED ORDERlJUDGMENT/AWARD/NOTIFICATION eTC.

51 SUBJECT LAW INVOLVED r.NTHE IMPUGNED ORDER/JUDGMENT/AWARD t\!OTIF!CAT10N

02.

PETITlPNEB AQVOCATE DeTAILS

67

68

."
81 E.MAIL 10

63

.64

8S DESIGNATION

00 TEHSU.

87 OISTRICT

""
OASETYPE

72 CRlMENO

76

7•

.~
65 OATEOFOROER ~

85 Whether the Pet!tlonerI Appen.nt / ApplJc-lint ~slrou& pta,l!It1:fng the m.~sa"led thrOugh.ny of the .It.man ••.•mod•• ofdl.pm.'
RecoTlltion pr_crl~ under sea 59 OPe. .Yes U No U. ... - '.

~ If ylfa, by which mods.? AmltTatiQn I Ccnotuatlon I Lok A~.latI.Madl~lon 0 IJ
67 Caveatnotlee.v.tTothcrreceived Yt1$ 0 No 0
Place .••.••..••••••;•••.•.~•..••.......••••...••.•.

. Cat •.••.••••••••.••••••••.••.••..•...•••..••••••.••



366 (2) 11~<l U'if'1'l, fcc1iQ; 21 3!\1i.'1 20'14:=--==--==-============

Notification No.3

In 'exercise of the powers conferred by Article 225 of th~ Constitution
of India, Sect~on 54 of the States Keorganisatior, Act. 1956, clauses 27 & 28
of the Letters Patent, the High Court of Madhya PrJdes~ make~ following
:lmendment in Chapter-XVIIl. Rule-S of the High C(Jurt of M.P. Rules, 2008,
which shall come into force from the date of nuification in the Madhya
Pradesh Official Gazette (Extra-ordinary); ,

Amendment

After Sub-rule-l1 of Rule-5 of Chapter-XVll1 of the High Court of M.P.
Rules, 2008 fellowing Sub-rule 12 shall be Inserted ;-

(12). Application for certified copy shall be in the Certified Copy
form(Fcrm No.39).

(VED PMKASH)
R\llJISTRAR GENERAL

j
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Form NO.-39
(Chapter-XVIII, Rule-5, Sub-rule 12)

IN THE HIGH COURT OF MADHYA PRADESH PRINCIPAL SEAT AT
JABALPUR /BENCH AT INDORE / BENCH AT GWALIOR

TO.
THE HEAD COPYIST.
HIGH COURT OF MADHYA PRAOES U.
JABAU>UR

O~S~ . .
Kh/ly SUfl'lym.ti1o arlliod c<lpl/I ""l'lesdite~ mm"",1 Caul <lnle<".
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Notilicatipn NO.4

\n exercise of the powers conferred by Article 22S of the
Constitution of India, Section 54 of th States Reorganisation Act,
1956, clauses 27 & 28 of the Letter~; .Patent, the High Court of
~l<Jdhya Pradesh makes The High Court of iVI<:ldhyaPradesh
IJigitization of Records Rules, 2014.; a~ annexed. which shall
!:Ome into force from the date of noti~ication in the Madhya
I)rad(~sh Offj;;ial Gazette (Extra ..ordioary).

(VED PRAKASH)
REGISTRAR GENERAL



Rules:- The High Court oil tilRadhya Pradesh
Digitization of Records Rules, 201\4.
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Pl'8fatory Note-Statement of Objects and Reason,,:-

Thero is an urgent neerl to cope with the need for creation of user-frier.dly
datai.'~se with fRature~ for text, context, keyword bs!<ed seerclling and for
purpo ,e of safe custody and creetion of space for fElcorcl.•. The [Ag/lizatlon
soluti"n will be an integrated web tecimology based solution capalile C'f
running seamlessiy over Intranet, Virluat Private Netwoik (VPN) as well as
on tho Internet that allows the High Court of Madhya Prodosh to scan and
mtegl ete all types tJf records. Judgments / Orders and enabla the end
L'sers to search quickly and comprehensively across rJiifurent medill from
the VlJstdarabase available at the High Gourl of Medh.va Pradosh.

CHAPTER-I

1. Nomens;lature:-These. Ruieslilay be called the "High COUJi of'
Madhva Pndesh DigWzatlon of Records Rules. 20"4".

2. AIm Icatlon:-These Rules shall COl"lei,tto force with immediate effect

from the d!lte of notification.

3. Dati r.itlons:-
1) Digltization means. the prece"s of

converting analog signals or infonnalior. in

&ny form Into a digital and un-editable format

that can be under stood by computer systems

or electronic devices.

2) Digitized I electronic records shall beAr the

same meaning as assillned under the
Information Technology Act, 200U.

3) .Microfilming means a film r>earinga

photogr8phic reco,d or, a ,'E'ducedscalll of

printed or other graphic matler.

4) Repoeltorv means a central place whare

data 1$stored and maint"3ined and thi~ data

comprises of c,)lIection of electronic

recorc1s.

5) Dlgltlzatioil of the High Court records

means conversiC'n of all physical files
including Judicial record,.; of disposed of,

pen<:lingand freshly filed cases,
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administrative records, IL.R publications,

gazette notifications I public,;,tions, old

books, all registers etc. ,nto digital fOl'm

capable of being urderstand by cOP1puler

systems o~an electronic devico.

6) Ofticia' Ineans the officer and employees

of th" High Court of f.Aadhya Pradesh

7) Application smtware me<.ns a program or

group of progr<:ms designed f,x end users.

The applicati0n software 'ncludes database

po'ograms,.werd processors, spreadshcnts,

etc.

8) Local Area Network mtJans a computer

network that intcrconnfects computers in a

limited area ,;uch as a homE:, school,

computer laborat9ry or office building using

networl\ media.

9) The words and phrases lIet mentioned

herein shall beClrthe same m0aning as

assigned under the High Court .:>fMadhYR

Pradesh, Rules 2008.

CHAPTER-H.

PRESENTATION OF MATIERS AT THE FIliNG COUNTER

Notwithstanding anything to the contrary cOlltain'9d in Rule 1
Chapter 11 High Court of M.P. Rules, 2008.

(a) Any main case, inte;locutory application or any

other do:;ument in a main case may be

presented at the presontation c,~r,treuf the High

Court durir,g workir,g hours in soft copy (pdf

formaf) by any party or his recogni;:ed agent or

counsel in person.

(b) On such presentation, the advoca~e/party shail
be given the facility of listing of his/her case rm

ne"i working day Olfler:emoval of dcf?ull.



(c) In case theadvoca"esh'arlies are submittil~g

ttiP.hard copy of p3pe, Look the same will be

scanned at sc.anningcenter by the scanning

te@mof thtl High Court or by th~ vendor

appointed by the High Cour: fa" the said

,:'urpose,

(d) The scanned files anc; a1d soft copy

sh,,11be uploaded on the SefVer acideci

in the repository.

(e) All subsequent order&, memo'"

reminders, rejoinders shall be

appended/added in tne scanned

digital file aither through scanHing

process or digitally "tia"hing t',e

docurnents willI :he relevc.nt file/case.

(f) A,ny additional amendment s~bmitted lat3r by

the parties/auvo<::ates"tl'i1ing center either In

'Ulehard copy nr sof•.copy shall be tagged wi:h

thp. relevant file / case i;'l seql,ential order.

CHAPTER-III

Praserv1J:tion alnd Eiiminatioll or IRscorlls

'j) All th", (JriIJinal documents alt'H digitrwtion

shail be returned to the parties after gil!ing

them three months notice :0 recf;ive lh(~

clOGUmf~nts amd in case the Dartk~~ do r:ot

cellect the documents with;n a peri'ld of three

months, those documents s:,all be deRtf(lyed in

Clc:cordancewith the prov'sions of Chapter )(1)(

of the Rules L008 under the gen~_rQI

superintendence of the Reaistl af (IT), by the

supervising Officer(s) as may be ap[loilltec, by

Hon'ble the Chief Justice i'Of thai pur()Llse.

Record to be di,jitizcd and ?r3served

perrn"nently in the un-editahle dia,li2.0Ufonl'l~i.

366 (7)
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2) Notwithstanding anyth:ng contained in Rule 23

to 31 Chapter XIX Hig~ c.ourt of MP r<ules

2008. the entire judici~1 record of every case

filed in a~d disposed of by the High Court shall

be digitized and rre~er!ed I-'erlllanenily ir. tll(;

un-edoteble forroat end th" digi!lzation of

current cases shall be carried out and updated

from lime to tinoe as may be necessa'V under

tile, general superintel1dence of th& qegistrar

(IT) and the sup&rvising officer(s) as m<>ybe

appointed by the Hen'ble Chief Justice for that

purpose,

3) The official digitizing the reoord of 1he High

Court shall certify that th::Jentile judicial record

of the giv'ln case has been digitized, Tbe

supervising off:cer sha'i th,m as soon as

possible give a certificate und"r his physical

and digit •.1 signatures, thai th" endre judiCial

record of the given case is' available il' the un-

edilable digili~ed formal.

4) The scanned imanes of the judicial I"ecords

'aftsr sign-off from H;gh Court quality control

team will be written on Un-perforated roils of

16mm of microfilm for archival purpose as per

the le.;nnical specification specified by H')n'bl"

the Chief Justice.

5: The judicial records of t~e given case which

has been digitized the under.mentioned judicial

record alone thereof sh,,11be preserved for Ihe

period specified in Rules 23 to 31 of chapter

XIX (re-::oros) of Ip.e High Court of Madhya

Pradesh. Rules 200~ in the physical form.

In Civil Cases includfl1g Civil 'Nrits:

i. 'The inl,erim/final signed judgment of It,e
High Court.

ii. The signed/certiftp.d Decree 0f the High'
Court.

iii. lInreturne'd original deeds of title,
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iv. The affirmationlverifi~alion part of all thE'
affidavits on rt,eord.

V. All order ~heel~ duly signed or initial"d by
the Judges.

vi. Original Power of Attorney (Vaka:ctnama).

vii. Last page of the pleadings in ',he main matter'
as well as in the apfJlications which \:>ear
Signatures/affirmalionlverification of the
Pa;1iesiAdvocales.

viii. Such papers, in ease of historical,
sociological and scientific valu", as in the'
opinion of the Court, should be permanently
preserved.

In Criminal cases including criminal Writ PetWons:

The interim!lir,al judgment of the High Court.

i. Unreturned original deeds of lit:e.

ii.' All order sheets duly si(lned or ;nitialed by
Iho J'Jdges.

iii. Original Power vf Altomey('/akalatnama).

iv. Lasl page of tha pleadingr in toe main malter
as well as in Ihe aoplicationr. and memorandum
'of appeal, which bear signaturesloffirmationl
verification of the partieslAdv0cates.

v. Such papers, in case of hislori cal,
sociological and scientific valua, as in the
opinion of the Court, snould be permanently
preserved.

6). After digitization at the disj)osed of C<'.~es,all

the judicial rero,ds in the ph/sical form except

the judicial record as mentioned in rules of the

chapter XIX <'f High Court of Madhya Pradesh

Rules, 2008 sup •.a shall b•• de3troyed and

destruction shall be car:i~d 'lui from tim •• to

time as may be necessary in occorrlanCE:with

the provisions of rules 01 chapter XIX of High

Court of Madh~'a Fradesh rules 2008 under Ihe

general supe,.;ntendence of the Regi3tra:

(IT) bl' the ;;upelvising Officer(s) as may
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be appointe~ by Hon'ble the (;hieJ JUbticeJor

that purpose.

CIIAPTER-IV
DigitizatioDl of Registers, Administrative Records, Other:>p"'pers "",U

Publications:

'1. DagitizatioD'TJ of RO{5lsi"3f'S 81 Admi!1listrative

Records

~. All lhe administrative records / filtls and

Register" are to be digitized B"d preserved

permanently in lhe digitized fern, by the

.supervlsing Officer(s) a, mac' be "ppointeJ by

Hon'ble the Chief Justir." for that purpose and

'Jllder the general sUlJerintende'lce Of the

Registrar (In . For ~hedil;itiza:lon of Registers

related to iudidal branch, the digitization will be

done by th!' supervising Officer(s) as may be

appointed ~y Hon'blelhe Chief ~ustice for that

purpose and under ;he general

superintenctence of the Registrar (IT).

b The :>fficial of the iT sectior digitizilly ~he

register sh,,11 ce,tify that the entire

Administ,ativE' Records / Files alld Register~

has been digitized. The super,ising officer

shall then as scan as possible give,. certificate

under his ohysical and digital signat'Jres lhat

the entire Administrati~e RfJcords / Files

Regis~eris available in the digiti~ed fonn.

c The registers mentioned in part II of chapter

XIX of High Court of I\tladhya Pradesll Rul"s,

2008 of which have been duly digitized and

certified by the sJp"rvising officer, shall be

eliminated. The de~tructioll shall b<:

progresf.ival,. carried o~t fro'11lime to time in

ar.cordance witt. the provisior.3 of rule 42 (3) )f

chapter X:X of High Courl o( Matlhya Pradesh

Flules, 200fl under the general

superintol1rJenceof the Registrar (Admin) and

RAglstrar (IT).For the digilization of Register$
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related to judicial branch by tile supervisi"g

Officer(s) as may be apP'linted by HO'l'bl", the

Chief Justice for that purpose.

d The administrative records I fi:es which have

been duly digitized and. c••rt~ied hy the

supervising officer, shall be destroyed. The

destruction process shall be carried out as per

the directions 01 Hon'ble ti,e C~ief Justice. The

. general superintendence of Registrar (Ad",in)

slla:! be there under the supervising OWcer(s)

:IS may be appointed by Hon'ble t:,e Chief

Justice for that p~rpose.

2. Dlgltization of all otlJerpapers:.
a All the other papers as per directions of

Hon'ble the Ghief JustiCe '31'1",11be t1igitiz"d and

preserved permanently in the digitized form

under the. general supzrintandence of tile

Registrar(IT) by the suporvising Officer(s) as

may be appointed by Hon'hle the Chief Justice

for th",t purpose.

b The official of the IT de.partment digitizing the

papers sh'ill ocrt~ that the entire papers have

been digitized. The sll"ervising officer shall

then as soon as pocr.iblfe give a certificate

under his physical and dil;ital sign"tures that 1'111

the said papers are avail"ble in the digitized

form.

c All Ihe pa.,ers which h'1ve been dulJ dif)itized

and certified by 11'1",supenisins officer, shall

be destroyed exCept the pa!l8rs of the currenl

year which shall be preserved in physical form.

The destruclion shall be progressively carried

oul from time 10time in axordan: •• with orders

of Hon'ble the Chief Justice unde, the sen"ral

superinter,dence of the Deputy Registrar

(Judicial) by the supervising ol!icer(s) as nlay

be appoll1ted by Hon'ble the Chief Justi"" for

that purpose.

366 (II)



366 (12)

1n r~xercise of the powers conferred by Article 22S of the (('nstitution
or lndid, Secliun 5~, of ~he States Rcol'ganisatioll Act,19'l6, c1au:;cs 27 8< ,!H
of the Letters Patent, the High Court or Madhya Pradesh makes roliowilq~
amendment i;l the Entry at Rule 6(22) of the' RIdes for Designation of
Senior Advocates as per Section 16 (2) of the '\d'vocates A,ct, 1961, which
shall come into force from tl1e daw of notificath>n in the Madhya Pradesh

Official Gazette: (Extra-ordinary),

Amehdment

"6. Collection of infol'mation

(22) Olher inform;:<tion/partiCl'lars, if Jny, inc~udi.1g legal scrviC'~s and as

legal aid counsel." '

(VED PRAKASH)
REGISTRAR GENERAL
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